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we are not going to discuss that. That is very
serious. If the House agrees, we will dispense
with the lunch hour, not with lunch.

Mo fao TR TEE: 98 S TR @
gzme feoeht A 3, g iftaw awen 2. YW
I FEAA W 3. (FRAA)

THE DEPUTY CHAIRMAN: Let me
finish with Mr. Dalmia....
(Interruptions)...Mr. Dalmia, will you be very,
very brief?

fran =@, sm A 3w TEw
afem

SHRI SANJAY DALMIA: Madam, I will
not take more than a minute.

SHRI INDER KUMAR GUJRAL (Bihar):
You have already taken two minutes.

THE DEPUTY CHAIRMAN: Mr.
Dalmia...(Interruptions)..He  has  already
spoken. He is no more a maiden.
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SHRI SANJAY DALMIA (Uttar Pradesh):
A report has appeared in regard to the visit of
Taiwanese Minister and his officials to the
State of Sikkim. I want to know whether there
is any protocol when a foreign minister or a
foreign official makes a visit to a State. Entry
to this Minister and his officials was banned.
Then, how could that Minister and his officials
go and visit the State and how could they be
accorded State Reception as State Guests? I
want to know what the protocol is in regard to
world leaders. This is a matter which requires
the attention of the Government...
(interruptions)...
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question is about the protocol when a foreign
Minister or a foreign official visits a State. I
want to know what the protocol is when a
foreign Minister visits.

I would like to draw the attention of the
House to another serious matter which has
come out today. In the State of Rajasthan,
there is a Guest Control Order. (CHGEN)

TR T W A (sEgr)

SHRI SANJAY DALMIA: And the Chief
Minister attends that wedding reception in
violation of the guest control order..
.(Interruptions)

AN HON. MEMBER: Madam, this is not a
serious matter.

SHRI SANJAY DALMIA: The law was
passed in 1978...(Interruptions)

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): Madam, from one topic he is
going to another.

THE DEPUTY CHAIRMAN: Mr. Dalmia,
we cannot travel from Sikkim to Rajasthan so
fast. Let somebody else go to Rajasthan.

SHRI JAGDISH PRASAD
MATHUR: Let him confine himself to one
topic.

(Interruptions)
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SHRI KARMA TOPDEN (Sikkim):
Madam I have the highest regards for Mr.
Sanjay Dalmia. He knows Sikkim well. And I
am a bit disappointed that despite his
knowledge of Sikkim he has taken instead
brief from what has been written in the
newspaper. Madam, I have just come from
Sikkim. No Premier of Taiwan visited Sikkim.
My name is mentioned also and it was said that
the Premier of Taiwan was my personal guest.
I wish he was a friend like that. I would not
mind. But neither the Chief Minister of
Sikkim nor I as the Minister of the State
Government ever met any dignitary from
Taiwan. No official reception was given to any
dignitary of Taiwan. All that has been reported
is ficticious. And may I take this opportunity
to assure the House that I have just taken the
oath to be loyal to the Constitution of India?
And may 1 assure the hon. Member that we in
Sikkim abide by the Constitution of India?

THE DEPUTY CHAIRMAN: We
welcome you in the House, Mr. Topden.
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Strike by Journalist and Non-working

Journalists in Delhi
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permit you. Let Mr. Malhotra say

something. Then I will allow you.
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PROF. VIJAY KUMAR
MALHOTRA: Wage Board is to be
decided by the Central Government.

THE DEPUTY CHAIRMAN: I am only
reminding the Members that now we have the
Delhi State Assembly.

PROF. VIJAY KUMAR
MALHOTRA: This matter has to be



